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It is submitted by Shri J i.A ath that 
prayer made in this O.A . by the applicant has aareaiy 

been allowed by the dartmental authorities and in 

view of this he does not want to press this O.A. 

Heard Shri B.Das, learned Add1.tandng 

Counsel for the respondents. In view of above 

suhnissions made by the learned counsel for the 

petitioner C.A. is disposed of as not being pressed. 
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